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RAJYA SABHA 
Wednesday,  the  llth  June,   1980 |the 

21st Jyaistha, 1902 (Saka) 

The House met at eleven of the 
clock,  Mr.  Chairman in the Chair. 

OBITUARY     REFERENCE 
MR. CHAIRMAN: I refer with pro- 

found sorrow to the passing away of 
Shri A. V. Kunhambu, an ex-Mem- 
ber of this House. 

Shri A V. Kunhambu was born in 
1907 at village Karivellur in Kerala 
and was also educated there. An ac- 
tive political worker, he joined the 
National Movement in 1930. Shri Kun- 
hambu was associated with several 
organisations connected with the wel- 
fare of peasants and agricultural la- 
bour. He was elected to the Kerala 
Legislative Assembly in 1965 and 
again in 1967. During his short tenure 
a Member of this House from April, 
1957 to April, 1958. Shri Kunhambu 
made valuable contribution to the de- 
bates of the House specially on agri- 
culture. 

We deeply mourn the passing away 
of Shri A. V. Kunhambu. I re- 
quest Members to rise in their places 
and observe a minute's silence as a 
mark of respect to the memory of the 
deceased. 

(Hon. Members then stood in silence 
for cme minute) 

MR. CHAIRMAN: Secretary-Gene- 
ral will convey to the members of the 
bereaved families our sense of pro- 
found sorrow and deep sympathy. 

ORAL ANSWERS TO    QUESTIONS 

Storage capacity  of the F.C.I.  In 
Southern States 

♦41. SHRI K. L. N. PRASAD: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it ig a fact that Gov- 
ernment propose to increase storage 
capacity in the godowns of the Food 
Corporation    of India; 

(fo) what is the present storage 
capacity of the Food Corporation of 
India godowns in the Southern zone; 

(c) what are the States where this 
storage capacity is being increased; 

(d) whether it is a fact that in 
Andhra Pradesh, Tamil Nadu and 
Karnataka the procurement of food- 
grains nas become greater and there 
is inadequate storage capacity in the 
godowns of the Food Corporation of 
India; and 

(e) if so, to what extent the stor- 
age capacity in the three States is 
to be increased during the current 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. 

(b) A statement is laid on the Table 
of the Sabha (Statement I). 

(c) A statement is laid on the Table 
of the Sabha (Statement II). 

(d) and  (e)   The    procurement of 
foodgrains in Andhra Pradesh, Tamil 
Nadu and Karnataka has not become 
larger than the storage capacity of the 
godowns under the control of    Food 
Corporation of India. However, keep- 
ing in view the needs of the   States 
in the coming years as also to replace 
the   "Cover-and-Plinth   (CAP)"  capa- 
city,  wherever possible by     covered 
godowns,  it  is proposed to construct 
additional     storage   capaity  in     the 
Southern States by the Food Corpo- 
ration of India as per details .indicat- 
ed in the statement laid on the Table 
of the Sabha  (Statement III).    This 
capacity is likely to be completed by 
March,   1983.  Out of this, about two 
lakh tonnes capacity is    expected to 
be ready during the current financial 
year. 
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SHBI K. L. N. PEASAD: Sir, in the 
statement laid on the Table of the 
House, it is stated that by 1983, the 
capacity proposed to be constructed 
is 2:47 lakh tonnes. As it is, the cover- 
ed storage capacity is 12:71 lakh ton- 
nes and the open storage capacity is 
10:87 lakh tonnes. It is a well-known 
fact that whatever foodgrains are 
stored in the open storage capacity 
there is a lot of pilferage and damage 
due to rains in the rainy season. 
Therefore, Sir, valuable foodgrains 
cannot be wasted. So, is there any 
proposal before the Government to ex- 
pedite the construction of storage 
capacity in a considerable measure? 

Sir, we also understand that the 
procurement has already reached 
more than one million tonnes mark 
and with the Nagarjunasagar Project 
going into stream, we expeet that pro- 
curement in the next year will be on 
a much larger scale. Therefore, what 
are the proposals that are there before 
the Government for providing neces- 
sary accommodation to store these 
foodgrains? 

SHRI R. V. SWAMINATHAN; Sir, 
the hon. Member's view that they will 
be spoiled by the rains is not correct 
because there is proper potection 
from rains. Anyway, the Govern- 
ment has proposed to construct ad- 
ditional godowns. And this year it- 
self we will be putting up godowns. 
In Andhra Pradesh also, we are pro- 
posing to put up godowns. 

SHRI K. L. N PRASAD; May I 
know from the hon. Minister as to 
what is the percentage of loss of food- 
grains that are stored in open areas? 

SHRI R V. SWAMINATHAN: Sir, 
the question cannot be answered be- 
cause we require notice for this. 

MR. CHAIRMAN: Apart from 
that it will mean how it is stored and 
where. Shri Raju. 

SHRI V. B RAJU: Sir, the open 
storage is as high as nearly 6:76 mil- 
lion tonnes. After all when once the 

grain is procured, it is of the nation 
as a whole. It is not of Andhra Pra- 
desh or any part of the country but 
it is the nation's food. And the open 
storage is also very high and the Mi- 
nister takes the responsibility of say- 
ing that there is not much risk in the 
open storage. Shall I straightaway 
put a question to him? Sir, because 
of bad storage it is alleged that as 
much as one-third of the stocks stored 
is not fit for consumption. 

Has it ever been verified? Is the Mi- 
nister prepared to entrust to a small 
committee of Parliament with experts 
to go into the storage aspect of it? Sir, 
not only a huge sum of nearly Rs. 
2,500 crores is involved but the na- 
tion's valuable food is also involved. 
And the working of the Food Corpora- 
tion of India is not happy and I do 
not want to go into other details now. 
I wiH confine myself only to the sto- 
rage question. Then, Sir, coming to 
Andhra Pradesh where rice is pro- 
duced—it is a granary—as hon. Mr. 
K. L. N. Prasad has put it, more than 
one million tonnes of foodgrains are 
in the open storage. And the pro- 
gramme is to construct a storage 
capacity of 2:7 lakh tonnes by 
1983. Therefore, Sir. let the Mi- 
nister be serious about it. It is not 
a mere matter of question and ans- 
wer. It is a serious matter. The sto- 
rage problem is an important mat- 
ter ..   . 

MR. CHAIRMAN; You want the 
storage to be examined by a commif- 
tee? 

SHRI V. B. RAJU: Not only the 
capacity but also how it is stored must 
be examined. 

RAO BIRENDRA SINGH: Sir, I do 
not agree with the hon. Member that 
the loss under the CAP is upto the 
extent of 33 per cent. All precautions 
are taken to see that there is a mini- 
mum loss. It is done on a scientific 
basis. There is a plinth and then 
there is a cover, and the foodgrains 
are properly stored. 
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SHRI V.  B.  RAJU:   Sir, the hon. 
Minister has not heared me fully. 1 
did not say about the CAP alone. I 
said about overall storage and the de- 
fective storage. I said the loss is one- 
third.... 

RAO BIRENDRA SINGH: That is 
also not correct, Sir. Il do not think 
there is any need for a Parliamen- 
tary Committee to go into the matter 
because we keep fully abreast of the 
quantity damaged and we take all 
necessary measures to see that the loss 
is at the minimum. As regards 
Andhra Pradesh. . .  (Interruptions). 

SHRI  NARASINGHA PRASAD 
NANDA: What is the percentage of 
damage? If you don't agree with, 
him, you can tell this. 

RAO BIRENDRA SINGH: The 
percentage of damage is negligible; 
it is very small. That occurs.. (Inter- 
ruptions) . If you want my opinion, 
the percentage of damage in the FCI 
godowns is less than the percentage 
of damage that occurs in private 
people's houses. But there are cer- 
tain factors which you cannot fully 
protect against.     (Interrwptions). 

SHRI NARASINGHA PRASAD 
NANDA: Do please tell us what the 
extent of the loss is. Is it ten per cent, 
5 per cent or 2 per cent? 

RAO BIRENDRA SlNGH: Do they 
want my opinion or do they want to 
express their own opinion? 

MR. CHAIRMAN: They want in- 
formation.   (Interruptions). 

SHRI MANUBHAI PATEL: We 
want facts and figures. 

MR. CHAIRMAN: They want in- 
formation about how much is the 
extent of damage in terms of percen- 
tages.      Is that all right? 

RAO BIRENDRA SlNGH: I cannot 
give   the  exact figures here.  But,  to 

my mind, so far as 1 can recollect, it 
is not more than 1 per cent or 1.5 
per cent of the total and there is no 
need for a committee to go into it. 

SHRI SURENDRA MOHAN: Is it 
based on any scientific inquiry? 

RAO BIRENDRA SlNGH: This has 
already been examined. As regards 
Andhra Pradesh, there seems to be 
some misunderstanding about the 
storage capacity. In Andhra 
Pradesh during the year 1977-78 the 
total procurement of foodgrains has 
been of the order of 5 lakh tonnes 
and it has been 9.44 lakh tonnes in 
1978-79. In the year 1979-80, it was 
only 3.3 lakh tonnes and against that 
there is the covered storage capacity 
of 12-.71 lakh tonnes, which is much 
more than the quantity procured in 
Andhra Pradesh. 

SHRIMATI PURABI MUKHOPA- 
DHYAY: Ef that much is the covered 
storage capacity then there is no need 
for having any open storage capa- 
city. 

MR. CHAIRMAN: When your turn 
comes, you may ask. 
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SHRI R. R. MORARKA: Sir, on a 

point of personal explanation, I must 
say that though this Committee was 
appointed by the Janata Government, 
as soon as this Government came, the 
Committee has become defunct. They 
are not giving any Secretary; they 
are not giving any room; they, are 
not giving any facility.. (Interrup- 
tions). The hon. Minister called me; 
Ii went to see him but he was not 
there. Then I met him in the Cen- 
tral Hall and he told me that he 
would send for me again so that we 
can discuss this matter. 

MR. CHAIRMAN: You have given 
enough information. 

SHRI SULTAN SINGH: Will the 
hon. Member tell us, Sir, as to what 
they have done during the Janata 
regime? 
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SHRI K. K. MADHAVAN: Sir, I 

would like to know from the hon. 
Minister whether there is enough 
food storage in Kerala to meet the 
requirements of Kerala which faces 
the lean months, the scarcity months, 
of June, July and August. 

RAO BIRENDRA SINGH: Though 
it does not relate to this question, 1 
am prepared to reply. 

SHRI K. K. MADHAVAN: It is re- 
lated to this question. He has to 
answer. 

RAO BIRENDRA SINGH: There is 
enough stock with the Food Corpora- 
tion of India to meet the require- 
ments of Kerala State and we have 
been meeting their requirements and 
demands as and when they have been 
sent to us. There is no shortage of 
food in Kerala. 

SHRI K. K. MADHAVAN: There 
is. I question it. There is a standing 
complaint by the Kerala Govern- 
ment that the Centre is not meeting 
the demands and the requirements of 
Kerala State because of the political 
complexion of the State Government. 
(Interruptions) I am entitled to an 
answer from the hon. Minister. (In- 
terruptions) let me have an answer 
before we proceed. 

MR. CHAIRMAN: He has said 
there is no shortage". 

SHRI K. K. MADHAVAN: I ques- 
tion it. I, can prove it. I would like 
to know: Is he prepared to have 
a dialogue with the Food Minister of 
Kerala? 

MR. CHAIRMAN: You accept the 
challenge. 

RAO BIRENDRA SINGH: I am 
always prepared to have dialogut 
with the hon. Member as well as 
with  the  hon.  Minister. 
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MR. CHAIRMAN: Please discuss it 
outside. We cannot allow time here 
for your proof and his reply. 

SHRI K. K. MADHAVAN: Il am 
asking a relevant question. I am not 
making any speeches. 

MR. CHAIRMAN: I think, after 
this, 1 will pass on to the next ques- 
tion. 

 
(Interruptions) Does he want to 
change it? If not, I want a com- 
mitment that he will not change it. 

SHRI N. K. P. SALVE: Is the 
supplementary; relevant to this ques- 
tion? 

MR. CHAIRMAN: This is irrele- 
vant. The Morarka Committee has 
been appointed. Mr. Morarka has 
said that he has not even got a secre- 
tary and now you are suggesting 
that they are going to change it. 

SHRI JAGDISH PRASAD MA- 
THUR: I want a confirmation fron 
the Minister whether he would likt 
to continue with the Morarka Com 
mittee or he will change it. 

MR. CHAIRMAN: It does not arist 
out of the question of storage. 

SHRI JAGDISH PRASAD MA' 
THUR: He has already referred to 
the Committee. Had he not referrec 
to the Committee, then it would hav< 
been a different matter. (Interrup- 
tions)   It is   relevant. 

SHRI MANUBHAI PATEL: The 
Committee is now in cold storage. 

MR. CHAIRMAN; Fortunately, we 
have got Mr. Morarka here who can 
probably  throw  light  on  it later  on. 

SHRI NAGESHWAR PRASAD 
SHAHI: No, it is not irrelevant. The 
question is not this. The question is 
relevant because the Committee is on 
the point of storage and the Minis- 
ter has himself mentioned  it. 

SHRI N. K. P. SALVE: Better you 
leave it there. Why do you make it 
a political issue? By making it a 
political issue .........  

SHRI NAGESHWAR PRASAD 
SHAHI: The question is relevant, it 
is not irrelevant. The Minister must 
reply. 

 
(Interruptions) 

SHRI LAL K. ADVANI: The origi- 
nal question did not refer to the 
Morarka Committee, but in course of 
the supplementaries when the refe- 
rence has been made to the Com- 
mittee, the Member has a right to. ask 
about it, and particularly when a 
serious allegation has been made by 
hon. Members I think the supply- 
mentary is very, relevant and the 
Minister should be willing to reply 
to it. 

SHRI A. G. KULKARNI: Sir, let 
me make a submission. The problem 
is that the Minister himself has re- 
ferred to it. As per the convention, 
Mr. Morarka being present here and 
a Member of this House has parried 
some problems. The crux of the 
problem is, Mr. Morarka requires 
some storage place and also the sec- 
retariat for working the Committee. 
That assurance the Minister has to 
give, nothing else. 

MR. CHAIRMAN: Mr. Minister, let 
me make  it clear.  Already there is 
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a Committee and the question which 
is agitating the hon. Members is whe- 
ther this Committee is going to he 
allowed to function or not. Is it 
right? 

HON.   MEMBERS:   Yes,  Sir. 

PROF. SOURENDRA BHATTA- 
CHARJEE: There is another point 
also. In the beginning when Mr. 
Raju put the question that a parlia- 
mentary committee should examine 
the issue, the reply of the Minister 
was that there was no necessity of 
such a committee. He even referred 
to the existence of the Morarka Com- 
mittee, but later on when the issue 
came up, he just happened to re- 
mark of his own, as has been sugges- 
ted, that the Committee did not 
function at all, at the same time 
suppressing the fact that no oppor- 
tunity was provided to that Commit- 
tee to function. So, it was a two-fold 
act of omission. 

MR. CHAIRMAN: The hon. Mem- 
ber is right that when the hon. Min- 
ister was asked whether there was 
any proposal to appoint a parliamen- 
tary committee, his reply was, as the 
record will show, that there is no 
such contemplation. Then the Mo- 
rarka Committee's name came up. 
Now the question is more pointed, is 
the Morarka Committee going to be 
allowed to continue? 

RAO BIRENDRA SINGH: Sir, the 
mention of the Morarka Committee 
was casually made by the hon. Member 
Yadav and I referred to that also 
in my reply though it has no connec- 
tion with the question that is before 
the House. 

MR. CHAIRMAN: But it has gone 
on the record now. 

RAO BIRENDRA SINGH: Yes, Sir, 
I am prepared to give whatever infor- 
mation I have Mr. Morarka said that 
he has not been supplied with the 
secretarial staff and all that.    All I 

can say is, whatever the conditions 
existed during the Janata regime, 
when this Committee was appointed, 
they have not been changed, no staff 
has been withdrawn by this Govern- 
ment.   (Interruptions) 

SHRI JAGDISH PRASAD MA- 
THUR: It means he is not going to 
continue  it. 

RAO BIRENDRA SINGH: My sub- 
mission is that this House or an 
hon. Member putting a question can- 
not froce Government's thinking in 
this regard by simply asking for an 
assurance to be given in this House. 
He can put a separate question to 
know about the Government's think- 
ing on this particular matter. I will 
not be able to say 'yes' or 'no' now. 
I am not prepared to give any assu- 
rance in this regard. 

SHRI A. G. KULKARNI: Sir, you 
have to protect our rights. 

 
(Intemiptions) 

SHRI A. G. KULKARNI: He has 
called me. 

MR. CHAIRMAN: Mr. Advani, the 
matter   has  gone on quite enough. 

SHRI LAL K. ADVANI: But, Sir, 
he cannot evade. 

MR. CHAIRMAN: There is no 
reply. 

SHRI LAL K. ADVANI: He cannot 
evade a reply. 

SHRI A. G. KULKARNI: You have 
t0 protect us. 

SHRI LAL K. ADVANI: It is a 
question not merely from the op- 
position or from my colleague. You 
yourself have posed the question to 
him. Is it not the duty of the Gov- 
ernment to reply? 
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MR. CHAIRMAN:   I have    posed 
the question_____  

SHRI LAL K. ADVANI: So he has 
to reply. 

MR. CHAIRMAN: I have posed the 
question that there is already a Com- 
mittee. What is Government's thin- 
king on that Committee and its wor- 
king? That is the question which is 
asked. 

RAO BIRENDRA SlNGH: Sir, that 
is not the question before us. If a 
separate notice is given, I will get 
the information and supply to the 
House. 

SHRI A. G. KULKARNI: Sir, who 
is to decide—the Chairman or the 
Minister? You have no locus standi. 
You have to reply and the Chairman 
has to direct. You reply. You are 
evading the responsibility. You want 
to scuttle the Committee. It is total- 
ly shameful of the Government. It 
is  just  like  a coward. 

 

RAO BIRENDRA SINGH: The 
Parliamentary Committee consisting 
of Members from both the Houses 
goes into all relevant questions. Even 
those included in the terms of 
reference that were set for the Mo- 
rarka Committee can be considered 
by the Public Undertakings Commit- 
tee.    In all public undertakings.   .   . 

SHRI SULTAN SlNGH: Whether 
it is a Parliamentary Committee or 
not? 

RAO BIRENDRA SINGH: Morarka 
Committee is not a Parliamentary 
Committee. It was siet up by the 
Government and the Government is 
competent to abolish it. 

MR. CHAIRMAN: I wiH ask Mr. 
Morarka to ask the question. 

SHRIMATI FURABI MUKHOPA- 
DHYAY: Something has been just 
said by the Minister about the Pub- 
lic Undertakings Committee without 
knowing the functions of the Public 
Undertakings Committee and what 
is expected from that Committee. 
They are only to go through the 
accounts—not the storage capacity— 
audited by the Comptroller and Au- 
ditor GettaraA, (Interruptions). 
Save Mrs. Gandhi from this kind of 
Ministers. 

SHRI A. G. KULKARNI: You 
should have first-hand knowledge as 
to what the functions of the Public 
Undertakings Committee are. 

SHRI SULTAN SINGH: Sir, on a 
point of order. 

RAO BIRENDRA SlNGH:     But he 
can also speak. 
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SHRI NAGESHWAR PRASAD 
SHAHI: No point of order in Ques- 
tion Hour. 

MR. CHAIRMAN: There can be no 
point of order in Question Hour. 

RAO BIRENDRA SINGH: There 
is a point of order. (Interruptions). 
Why not? 

Mr. Morarka being Chairman of 
the Committee, though he is a Mem- 
ber of this House, cannot put a ques- 
tion. 

MR. CHAIRMAN: Mr. Morarka 
cpn jput a question. 

RAO BIRENDRA SINGH: He can- 
not put any question in .this 
House, being Chairman of that Com- 
mittee. (Interruptions) Putting a 
question about his Committee will 
be advancing his own interests. 

SHRI A. G. KULKARNI: Will the 
Secretariat supply to the Minister 
a copy of the Rules Book? A copy 
of the Rules Book should be given 
to him. 

SHRI N. K. P. SALVE:    sir, . . . 

(Interruptions) 

MR. CHAIRMAN: With five per- 
sions.... {Interruptions). 

SHRl N.K.P. SALVE: Sir, you 
will permit me to make a submis- 
sion. (Interruptions) Sir, this is a 
matter for your consideration and 
for Mr. Morarka's consideration. No 
decision, obviously, has been taken 
whether the Committee is to func- 
tion or not to function. 

(hi terruptions) 
MR. CHAIRMAN: Mr. Salve, 

please sit down. Nothing can be 
heard. So, it is no use all of you 
shouting  together.  

 One  by     one.   T 
was  suggesting  that  Mr*.      Morarka 

may be able to throw light upon the 
terms of reference and in relation 
to that of storage. 

RAO BIRENDRA SlNGH; This is 
the Question Hour, Sir. Members 
can put questions, but the practice 
in Parliament is that a Member who 
is interested in a particular matter 
will not raise it. He is interested 
in the matter. 

 
(Interruptions) 

MR;. CHAIRMAN: Is, there any 
bar for a Member of the Committee 
putting a question? 

SHRI LAL K. ADVANI: There is 
no bar. 

SHRI N. K. P. SALVE: There is a 
convention . . . (Interruptions). 
Give me half a minute, Sir. 

SHRI A. G. KULKARNI; You 
please allow Mr. Morarka to put the 
question. Let us hear him. Sir, you 
have to protect us. You are not pro- 
tecting us, Sir. What is the proce- 
dure and what are the rules? 

MR, CHAIRMAN: if Mr. Morarka 
puts a questions, I shall rule on it 
whether that question should be ans- 
wered or not. But I must hear the 
question. 

SHRI N. K. P. SALVE: I have a 
preliminary objection. (Interrup- 
tions) I must have my right, Sir. 
You are a Judge. Sir. Please give 
me half a minute's time. I cannot be 
denied that right, Sir. (Interrup- 
tions). Sir, Mr. Morarka --------  (Inter- 
ruptions) 

MR. CHAIRMAN: I cannot hear 
you, Mr.   Salve.   (Interruptions) 

SHRI A. G. KULKARNI: Sir, is 
Mr. Salve allowed to challenge your 
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ruling? You ruled on that; you cal- 
led Mr. Morarka. 

MR. CHAIRMAN: Mr. Salve, I 
allow Mr. Morarka to put the 
question. I shall rule on the relei- 
vance of the question after I have 
heard him. But let me hear him. 

SHRI N. K. P. SALVE: Before you 
rule, will you hear me, Sir? 

MR. CHAIRMAN: There is no ar- 
gument  involved. 

SHRI R. R. MORARKA: Sir, it is 
true that my Committee was not a 
Parliamentary       Committee. The 
appointment of my Committee was 
announced on the floor of this House 
and then, Sir, before the Committee 
started functioning, they said that 
the same subject, namely, the Food 
Corporation of India, is also going 
to be considered by the Public Un- 
dertakings Committee. The question 
was whether it would be desirable 
for both the Committees to func- 
tion together. But, Sir, fortunately 
or unfortunately the Lok Sabha was 
dissolved, and with the dissolution 
of the Lok Sabha, the Public Under- 
takings Committee was also dissolv- 
ed. So, I received the direction that 
our Committee could go on and start 
functioning. A Deputy Secretary was 
given to me. The Committee started 
functioning. We had two meetings. 
We sent a questionnaire containing 
371 questions. But soon after this 
Government   came... .,. 

DR.   RAFIQ  ZAKARIA:     Is  it    a 
question? 

SHRI RAMAKRISHNA HEGDE: 
Yes.   (interruptions). 

SHRl R. R. MORARKA: Is it not 
a fact that soon after this Govern- 
ment came, the Minister sent for 
me? I went t0 big room. The Minis- 
ter was not there. Then I met him in 
the Central Hall. He said that he 
would inform me again. I repeated- 
ly requested the Food Secretary to 

find out what happened. He said that 
the file was with the Minister, that 
the Minister was not taking a deci- 
sion and that it seemed that the Mi- 
nister did not want the Committee 
to function, "What can I do?" {In- 
terruptions) 

SHRI NAGESHWAR PRASAD 
SHAHI:   The  cat  is  out  of  the  bag 
now. 

MR. CHAIRMAN: The relevant 
question will be, "What arrange- 
ments would be made for looking 
into the storage question which was 
in the hands of the Morarka Com- 
mittee?" If you will ask, Mr. Advani, 
I will ask the Minister to reply. I 
think, Mr. Morarka, you cannot put 
the question. Mr. Advani will do 
so. 

SHRI LAL K. ADVANI: Sir, so 
far as the relevance of the supple- 
mentaries are concerned, it depends 
upon what has been the reply given 
to the earlier questions. It may -be 
that some earlier supplementary was 
not quite relevant, and the Minister 
could have said that it was not re- 
levance   (Interruptions) 

DR. RAFIQ ZAKARIA: Mr. Chair- 
man, how can you do that? You did 
not allow Mr. Salve and you are al- 
lowing Mr. Advani. What a joke is 
this? 

MR. CHAIRMAN: What has hap- 
pened isl .................(Interruptions) Just 
a minute. Please sit down. I will 
show you. 

SHRI NAGESHWAR PRASAD 
SHAHI: What did you say? The 
Chairman did not joke. 

SHRI N. K. P. SALVE: Chaipter 
VII deals with the Question Hour. 
Is there a provision for allowing any 
personal explanation,  Sir? 

MR.   CHAIRMAN:   Just   a  minute. 

DR. RAFIQ ZAKARIA: If you at- 
low this sort of    gimmickry,    Sir, I 
have nothing to say. 
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MR. CHAIRMAN: Today a lot of 
time has been spent. Let me ex- 
plain to you. A lot of time has been 
spent on it quite unnecessarily. (In- 
terruptions) . 

DR. RAFIQ ZAKARIA: By your 
allowing  them.   (Interrwptions) 

MR. CHAIRMAN: No. Please lis- 
ten to me. 

 
DR,  RAFIQ ZAKARIA:   He     must 

be listened to. 

 

SHRIMATI PURABI MUKHO- 
PADHYAY: Mr. Chairman, Sir, 
just a moment. You do not have to ex- 
plain. As thei Chairman you use 
your discretion and you do not have 
to explain why you used your dis- 
cretion. 

MR.  CHAIRMAN:   I am only say- 
ing   ....... (Interruptions).  I  am  only 
giving my reasons; for my ruling 
which I can certainly give. I am say- 
ing that the name of Morarka Com- 
mittee came out in the answers and 
questions and interpellations. Mr. 
Morarka being fortunately here has 
said that he was a member of the 
committee. The question that was 
asked was a very simple one: WUl 
the Morarka Committee be allowed 
to   cpntinue   or   not?    (Intei~ruptions) 

 

SHRl] NAGESHWAR PRASAD 
SHAHI: Are you a Minister? (In- 
terruptions) 

 
(Interruptions) 

SHRI  LAL  K.  ADVANI:   What  is 
this? Is he the Minister? 

 
MR.  CHAIRMAN:   The Minister. 
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RAO BIRENDRA SINGH:   Sir, the 
question  about the  Morarka     Com- 
mittee is  entirely  irrelevant  to the 
question that is put here .  .  . 
(interruptions) 

SHRI RAMAKRISHNA HEGDE: 
No, Sir.   (Interruptions). 

SHRI LAL K. ADVANI: Who are 
you to say that?   (Interruptions) 

SHRI RAMAKRISHNA HEGDE: 
He is defying the Chair. (Interrup- 
tions) 

SHRI NAGESHWAR PRASAD 
SHAHI: This is an insult to the 
Chair.   (Interruptions) 

SHRI A. G. KULKARNI,: Sir, I 
want to (bring one thing to your 
notice. Sir, you asked him not to 
repeat the question. This is a ques- 
tion from the Chair. He cannot say 
that. You cannot do that. Don't ask 
for the relevance of the question or 
decision of the Chair. (Interruptions) 
You are a parliamentarian. You 
must know how to behave. (In- 
terrwptions) 

RAO BIRENDRA SINGH: I am 
expressing my opinion. 

SHRI A. G. KULKARNI: We are 
here to protect the rights of the 
Chairman. You cannot say he is 
irrelevant. The Chairman is always 
relevant. I demand that he must 
take back his words. He must take 
back his words.   (Interruptions) 

RAO BIRENDRA SINGH: Mr. 
Morarka's name was mentioned in 
this House. That is no sin. However, 
if there is a specific question) I am 
prepared to answer. (Interruptions) 
I am replying. (Interruptions) Sir, 
you have now pointedly posed 
a question about the Morarka Com- 
mittee. 

MR. CHAIRMAN: This is what has 
been put. 

RAO BIRENDRA SlNGH: You 
have made it clearer. Now, I am only 

saying that the decision of the Gov- 
ernment on the Morarka Committee 
will be conveyed to the Members 
very soon. 

MR. CHAIRMAN: Now we wiH 
pass on to the next question. 

SHRI A. G. KULKARNI: Has the 
Minister withdrawn his remarks? 
Then it will be all right. Has he 
withdrawn his remarks? (Intenrwp- 
tions) I cannot allow the proceed- 
ings to go on. Has he withdrawn the 
remarks against the Chair? 

- » 
MR. CHAIRMAN: I do not know. 
I think I have not that sense of... 
(Interirwptions). Mr. Minister, I did 
not quite hear what you had said be- 
cause there was so much of noise. 
But if you have said anything which 
was against     the Chair------------  

RAO BIRENDRA SINGH: I have 
not said anything against the Chair. 
(Interruptions) 

MR. CHAIRMAN: I have not heard 
it.   (Interruptions). 

SHRI NAGESHWAR PRASAD 
SHAHI: No Minister can insult the 
Chair. The Minister has insulted the 
Chair. 

SHRI A. G. KULKARNI: Sir, has 
the Minister withdrawn or not the 
remark he made? 

RAO BIRENDRA SINGH: But 
what did I say? 

SHRI A. G. KULKARNI: You 
were accusing the Chair as irrele- 
vant. 

MR. CHAIRMAN: I have not heard 
it. 

SHRI A. G. KULKARNI: Sir, you 
are presiding over the Chair. If you 
do not protect yourself, who will? 

SHRI ERA SEZHIYAN: Sir, if it 
is in the record, then you expunge 
it; if not, the matter ends. 
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SHRI A. G KULKARNI': Mr, 
Chairman, if you do not protect 
yourself, how do you expect the 
Vice-Chairman to function? When 
you are not protecting your own 
right, how can the Vice-Chakmeji 
protect themselves? Therefore, you 
direct him to withdraw the remark. 

RAO BIRENDRA SINGH: I sim- 
ply had remarked that in my opinion 
thejy haye posed a question which 
was not relevant to the question 
here, but since the Chair has asked 
me to reply, I am prepared to reply. 
This is what I said in submitting to 
the Chair's ruling. 

DR. RAFIQ ZAKARIA: When 
they say a lot of irrelevant things 
do the Ministers have to reply to all 
of them? 

SHRI NAGESHWAR PRASAD 
SHAHI: No, it was the Chair which 
put the question. The question was 
put by the Chair. 

MR. CHAIRMAN: Mr. Minister, 
did you say anything against the 
Chair? 

RAO BIRENDRA SINGH: No, Sir. 
never questioned the Chair's ruling. 

SOME HON. MEMBERS: No, he 
said  irrelevant. 

MR. CHAIRMAN: Anyway, I 
shall have a look at the record and 
bring this up before long. If there is 
anything agains|. me or the Chair. 
I shall bring it up. Now let us pro- 
ceed  with  the  work.  Next  question. 

SHRI N. K. P. SALVE: Sir, do not 
go by what they say. 

MR. CHAIRMAN: I do not want 
to be dragged into this. 

SHRI N. K P. SALVE: Are you 
in a mood to listen about the pro- 
cedure? In a minute's time I would 
like to say something about the pro- 
cedure. .. 

 CHAIRMAN:   No,  Please.  Let 
us  proceed to  the next  question. 

*42. [Transferred to the llth June, 
1980]. 

Amendment to the Indian Telegraphs 
Act 

*43. SHRI  SAWAISINGH 
SISODIA: f 

SHRIMATI HAMIDA HABI- 
BULLAH: 

Will the Minister of COMMUNI- 
CATIONS be pleased to state: 

(a) whether Government propose 
to amend the Indian Telegraphs Act 
to make unauthorised diversion of 
telephone lines a cognizable offence; 
and 

(b) if so, what are the details in 
this regard? 

THE MINISTER OF STATE IN THE 
(SHRI KARTIK ORAON); (a) Yes, 
Sir. 

(b) The details of the amendments 
are under 'finalisation in consultation 
with the Ministery of Law. 

SHRI SAWAISINGH SISODIA: I 
wouTCflike to know from the honour- 
able Minister what the concrete pro- 
posals are which he has put before 
the Law Ministry to examine and 
prepare the amendment, and what the 
necessity was of proposing such an 
amendment. 

SHRI C. M. STEPHEN: The Tele- 
graph Act, as is well known, is a very 
old Act. Many things have happened 
in the course of the past years. We 
felt therefore that there are certain 
sections which have got to be amended. 
One of the provisions we felt needed 
to be incorporated was about interce- 
ption in the telephonic lines and cross- 
connecting lines which, in fact, 
amounts  to  theft  and  misappropria- 

The question was actually asked on 
the floor of the House by Shri Sawai- 
singh Sisodia. 


